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o C.P. 69/95
in '
O.A. 617/94, Date of order: 7.12.95
Al . i "o
ORDER
0y er—— e v
(AS PER. HON'BLE SHRI~JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)
Heard Shri ¢.V.Subba Rao, 1learned counsel for the
applicant and Shri N.V.Ramana, learned standing counsel for the
respondents.
2., - It is stated for the respondents fha+ eorn
-- =weww=e 1N the 0A and the same is yet to come up
for consideration and the Apex Court has granted stay in the
order in OA 600/94 which is similar to the order passed in this
OA.
c-vret LO pass the
3. In view of tha ~-—-
Ltollowing order:

r "If special mentlon is not going to be made in the Apex
Court by the end of February 1996, for prayer for stay, the same
has to be paid with interest at the rate of 12% per annum, from
1.3.1996.

4. The CP is ordered‘accordingly. No costs%ﬂ
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Open court dictation.
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